FOR THE ATTENTION OF THE STAKEHOLDERS OF GOVIND ELECTRICA PRIVATE LIMITED

FORMB
_ PUBLICANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation
Process)Regulations, 2016)

SI.No. | PARTICULARS DETAILS
1. | Name of Corporate Debtor GOVIND ELECTRICA PRIVATE LIMITED
2. | Date of incorporation of Corporate 2nd May,2016
Debtor
3. | Authority under which corporate Registrar of companies, NCT of Delhi &
debtor is incorporated registered Haryana.
4. | Corporate Identity No./ Limited CIN: U51909HR2016PTC063904
Liability Identification No. of
corporate debtor
5. Address of the registered office and SSI Plot No. 10, Market No. 5, NIT Faridabad,
principal office (if any) of corporate Haryana-121001.
debtor
6. | Date of closure of Insolvency 10.06.2025
Resolution Process
7. | Liquidation commencement date of 11.06.2025
corporate debtor
8. | Name and registration number of the | Name: MAST RAM
insolvency professional acting as Registration No: IBBI/IPA-002/IP-00211/2017-
liquidator 2018/10664.
9 Address and e-mail of the liquidator, | M.R. CHECHI & ASSOCIATES
" | as registered with the Board. COMPANY SECRETARIES
' SCO-35, First Floor,Sector-20 C, Chandigarh-
160020.
mrchechi.ip@gmail.com
10 Address and e-mail to be used for MAST RAM, LIQUIDATOR
" | correspondence with the liquidator SCO0-35, First Floor, Sector-20 C, Chandigarh-
160020.
liquidator.govindelectrica@gmail.com
11. | Lastdate for submission of claims 11.07.2025

Notice is hereby given that the National Company Law Tribunal (NCLT), Chandigarh Bench,
Court-II has ordered the commencement of liquidation of the M/s Govind Electrica Private
- Limited on 10" June, 2025

The stakeholders of M/s Govind Electrica Private Limited are hereby called upon to submit
their claims with proof on or before Julyll, 2025, to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misle

Place: Chandigarh
Date: June 12, 2025

if of claims shall attract penalties.

Mast Ram, Liquidator
For Govind Electrica Private Limited

eg. No.: IBBI/IPA-002/IP-N00211/2017-201 8/10664
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v CAN FIN HOMES LTD.

» Horr $C0-3, 1st Floor, Sector-14, Sonepat-131001, Ph: 0130-2235101,
mm- ul-ﬂ M. 7625079179 Email: sonepat@canfinhomes.com
wuditie Trsame wle Tonity CIN NO. L85110KA1987PLC008699

APPENDIX- IV-A [See provison to rule 8 (6)]
Sale notice for sale of inmovable properties

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) &
Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of Can Fin Homes Ltd., Sonepat Branch, will be sold by holding e-auction on
“As is where is”, “As is what is”, and “Whatever there is” on 17.07.2025, for recovery
of Rs. 42,97,429/- (Rupees Forty Two Lakh Ninety Seven Thousand Four Hundred
Twenty Nine Only) due to Can Fin Homes Ltd. from Vidya Sagar, Deepmala,
Satish Kumar (Borrowers) as on 12.06.2025, together with further interest and other
charges thereon. The reserve price will be Rs. 5,50,000/- (Rupees Five Lakh Fifty
Thousand Rupees Only) and the earnest money deposit will be Rs.55000/- (Rupees Fifty
Five Thousand Rupees Only ).

Description of the property
HOUSE NO. B-111224 & 226, KOT MOHALLA, SONEPAT HARYANA 131001
The Boundaries of the property are as under:-

East:- House of LRs of Sewa Ram and LRs of Punnu Ram.
West:-  Doorofthe House & Gali Rasta.

North:- House of GelaRam.

South:- House of LRs of Punnu Ram.

Encumbrances: NIL

The detailed terms and conditions of the sale are provided in the official website of Can Fin
Homes Ltd., (https://www.canfinhomes.com/SearchAuction.aspx).

Link for participating in e-auction : www.bankeauctionwizard.com

M/S ALPHA PECIFIC ENGINEERS PRIVATE LIMITED

Appointment of Resolution Professional in place of Interim
Resolution Professional acting as Resolution Professional uls 16(5)

This is fo inform all the stakeholders that as per order of NCLT, order no. |B-
J458(NDV2019, Dated 06.06.2025, the Interim Resolution Professional acting
as Resolution Professional u's 16{5) appointed for the Corporate Insolvency
Resolution Process of M/s Alpha Pecific Engineers Private Limited has been
replaced by following Resolution Professional.

Details of Resolution Professional:-

Name : Navneet Kumar Gupta

Registration No.: IBBIAPA-001/IP-P00001/2016-17/10009

Email :- ALPHAPECIFICUNDERCIRP@minervaresolutions.com

Office Address. : Unit No. 2, Block D1, Golf Link DDA, Sector 23B,
Pocket 8, Dwarka, New Delhi-110077

All further comespondence, submissions, and communications related to the
CIRP should be directed to the Resolution Professional at the abave-
mentioned contact details. sq/

di-

Date: 13.06.2025
Navneet Kumar Gupta
Regn. No.: IBBI/IPA-001/IP-PO0001/2016-17/10008

NORTHERN BAILWAY
CORRIGENDUM

Ref: i) Tender Notice No. 05/2025-26 dated 17.04.2025

i) Tender No., 15245006A due on 14.07.2025
In reference to shove tender, the due date has been extended from
13.06. 202510 14.07 .2025.

All other terms & conditions remain unchanged, The Cormgendum has
been published on wabsite www.ireps.gov.in

SERVING CUSTOMERS WITH A SMILE

KMC LEGAL VENTURE

ADVOCATES AMD SOLICITORS

MUMBAI OFFICE

Advocaies & Solicibors

102 & 102-8, Commerce House

Magindas Master Road,

Fort, Mumbai-400 001

Tel: Office; D22:35120308/022:351203098 {FAX: 022:22834817,
Email; kmclaralventureArediffmail.com

Date : 12.06.2025 Sd/-,

Authorized Officer, Gan Fin Homes Ltd.

Place: Sonepat
SHRIRAM FINANCE
LIMITED

E SHRIFAM
CIN No- L65191TN1879PLOD07E74

FORM B
PUEBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankrupley
Board of India (Ligquidation Process) Regulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

GOVIND ELECTRICA PRIVATE LIMITED

. PARTICULARS | DETAILS .
NAME OF CORPORATE DEBTOR | GOVIND ELECTRICA PRIVATE LIMITED
2. | Date of Incorparation of Corparate Deblor | 2nd May, 2016

Reg.DN. ; Shri Tower, Plot No 144, South Phase, Industrial Estate, Guindy,
Chennai - 600032, Tamiinadu, Admn.0f: Gth Foor [Level 2), Building Mo. 02, Aurum
{1 Pare, Gen 41, TTC, Thana Belapur Road, Ghansoll, Navi Mumbai - 400710,

(4 D:ruu:ré‘mder-‘.ﬂ,' Wi, f Limited Lisbisty

GOLD LOAN AUCTION NOTICE

The beiow menticred bormowars have been issued nolices to pay their outstanding
amotnis iowands the Loan against Gold Omaments (“FacHity”) avaded by them from
Shriram Finance Ltd (SFL). Since the borrowers have falled 1o repay their dues uncer
the faciity, we will be conducting an auction of the Pledged Gold Omaments on 23rd
JUNE 2025 [ Auction Dale Jin the event any surples amount i5 realised from this auction,
the same will be refunded 1o the concarnad bormower and If here -3 dehcl post he
auction, the balance amaount shall be recoverad from the borrower through appropriate
Legal Proceadings: SFL has the authority to remove any of the following accounts from the
auctian withaut prior inimaton

. | Name & Regtraion Number of Insolvency |MAST RAM

' 9. | Adrass end Email of the hquidator

c -'-H!u_ril}.- under which Corporate Deblor | Registrar of Companias, NCT of Delhu & Haryvana
is IrcomporatedRegsiared

LS 1008HRIA 6P TCOE3504
Idanfification Mo, of Comarate Debbor

5. | Aodress of e regstered ofice & principal | 551 Plot No. 10_ Market No_ 5, NIT Faridabad,
office (if any) af Coerporata Dabbar Haryana-121001

. | Dale of desurs of Insavency 10.06.2025
. Rascluton Prooass
7, | Licukdation cormmsencesment clabe 11.06.2025

of Comparate Deblor

Profassional acling a2 Liglidator Regn. No: [ESNIPA-DIZTR- DIZ211/2017-20130 DG64
M.R. Chachi & Associates Company Secrefaries
2C0-35, Fesl Floar, Saclor-20 ©, Chandigarh-160020

Email: mrchechiip@@grmasl, com

g5 regisizrad wilh the Board

W faﬂ dale dar su!:rn_iss-:ul -:nl_C',am_:E_

LOAN NUMBER PARTY NAME LOAN NUMBER FARTY NAME
CORWAPJ2407030005 | ASHOK KUMAR | CORWAREZ40B120001 |  MINTU
CORWAPJ2411050010 |  ABHWEET | CORWAPJ2409120001 | VIKRAM SINGH
CORWAPJ2412070002 | NAVEEN KUMAR | CORWAPJ2408130005 | HARASH KUMAR
CORWARE2407100001 |  YOGESH | CORWARE2501140004 | RAHUL KUMAR
CORWAPJ2412110002 | CHETAN RAD | CORWAPJ2411190003 | PARVEEN KUMAR
CORWAPJ2407120004 | SANDEEP KUMAR | CORWAPJ2501200004 | RAHUL KUMAR
CORWAREZ501200003 |  DEVENDER | CORWAPJ2407200002 | ARUN KUMAR
CORWARE2408290001 | PAWAN KUMAR | CORWARE2501280004 | BHOOP SINGH

LOAN NUMBER PARTY NAME
CORWARE2501200005 PRAVESH KUMAR

Date - 12.08.2025

AUCTION WILL BE HELD AT GURGOAN BRANCH DFFICE - SCO - 118 NEAR BY BRASS
MARKET REWARI HARYAMA -122001 AUCTION TIME: 11.30 AM

Please note Il the auction does not get complated on the same day dee 10 any other reasen,
then The aucton would contingg on e subsaguent working day on the same Tarms and
Conditions

i the Customes is decaased | all tha conditions pertaining o auchon will b applicable 19
his / hor legal hoir(s).

Far Further information, Terms and Conditions and for getting registered to participate
in the auction interasted buyers may contac! DEEPAK KUMAR SHARMA SFL.

0729220525 ,

E-d."'
Date: 13.06.2025 Shriram Automall India Limited Auctione
Place: REWARI for Shriram Finance Lid

KMC LEGAL VENTURE
ADVOCATES AND SOLICITORS
MUMBAI OFFICE

Advocates & Solicitoss

102 & 102-4, Commercs Houza

Magindas Masier Foad

Fort, Mumbai-400 001

Tal: Offica: 022:35120308022:351 20308 (FAX: 02232834817,
Email; kmelaralventuredredifimail.com

MAST RAM, LIQUIDATOR
SCO-E5, First Floor, Sector-2) G, Chandigarh-160020
Email: liquidator govindelectricaiigmall. com

.| Address and e-mai %o be sad for
corespandence with the Resolution
Prafessicnal

11.07.2025

Nofice & hereby given that the National Company Law Tribunal {NCLT), Grandigarh Berch, Courtil has

ardered the commencement affiiguidation ofthe Govind Electrica Private Limited ar 104k June, 2025

| The siakeholders of Govind Electrica Private Limited sre herehy caled upon ko submi their claims with

pracf angr beforeJuly 11, 2025, othe iguidetor at the sddress menfioned againsd ilem Mo, 10
Tha fnancial credilors shall submil i ciaens wilk prool by electranic means anly. Alather cradibors may

{2aib L clalmes with the proof in person, by pastot by edecinanic means.

submission of false ormiskesding procf of diaims shall attract penalties edl-

Mast Ram
Liquidator for Govingd Electrnica Private Limited
Ftaqn Mo.: [BENIPA-002P-KO0Z 11201 7-20181 06654

Place : Crandigarh

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Ref KMLTCREL 1202574 10.0:3.2025

1. Shiv Kumar Babbar

A TS, Ground Floor, Mohan Industry Alarea Mathura Foad, Santa Véar, New Delhi; 11004
ANDALSCOAT - House No:229, Urban Estate, Cpposile Dayal Markst, Sector; 07, Gurgaon
Haryana, Pin: 122001

SIRMADAM,

Re: In the High Court of Judicature at Bombay Ordinary Original Civil Jurisdiction
ARBITRATION APPLICATION (L) B0 33971 OF 2024

TATA Capital Limited ..Applicants
Vis
SHIV KUMAR BABBAR & ORS ... Respondents

We are concamed for ihe Applicanizin the above matier.

The above matter had come up for heasing on Board on 28.04. 2023 befora His Lordship Mr.
Justice Somashekhar Sundaresan, when the Gourt dinected that the Nobkce be served upon
the un-served Respandent by way of the mods of substiluted ssrvice,

I view thereal we reguest each of vou to note that the gbove mather will now come up on
Board lor hearng on 10.06.2025 before His Lordship Mr, Justice Somashekhar
Sundaresan, or any other Hon'ble Judge who may be assigned such matters, whan each of
you may remain present either by yourselves or through an authorized represeniative
enfitied to practice in the Hon'ble High Court,

Kindly therefors treal this a5 a Molice of hearng of the above matier. You are further
requastad 1o note that no further Notice of hearing of the above matter will be served upon
gach of you undess specifically diracted by the Court and that we will press for nacessary
refiefs as more particulery stated in the Arbitration Application which on the date of hearing
of the: matler, il each or ether of you fall o remain present at the time of heanng of the above
matier

Yours Taithfully

KMC Legal Venturs

Fariner

Advocates forthe Applicants

KMC LEGAL VENTURE

ADVOCATES AND SOLICITORS

MUMBAI OFFICE

Advocates & Solicitons

102 & 102-A, Commercs Housza

Magindas Magter Road,

Fart, Mumbai-400 001

Tal: Offiea: 0223512030802 2:351 20300 (FAX: 02232834817,
Email: kmeclaralventureArediffmail.com

Raf: KMCITCL2025/TE

1. Behl Hospital

Throughits Proprietor Adarsh Behl B-128, Naraina Viher, Delhi 110028
AND ALSO AT : 52143, 151 Floor, Punjaty Bagh, Delhi-110028

2. Adarsh Behl

B-128, Naraina Vihar, Dalhi: 110028

3. Mahur Behl

B-128, Maraina Vihar, Delhi: 110028

SIFRMADAM,

Ra: In the High Court of Judicature at Bombay Ordinary Original Civil Jurisdiction
ARBITRATION APPLICATION (L) NO: 33863 OF 2024

10.05.2025

TATA Capital Limited . Applicants
Vis
BEHL HOSPITAL & OTHERS ... Respondents

We are concemed for the Applicants in the above malter

The above matier had come up for keanng on Board on 25,04 2025 before His Lordshap br.
Justice Somashekhar Sundarasan, when the Court deacted that the Nobice be served upan
the un-served Respondent by way of the mode of substiluled sarvica

In view thereof we request each of you to note that the abave matter will now come up on
Board for heanng on 10.06,2025 before His Lordship Mr, Justice Somashekhar
Sundarasan, or any othar Han'ble Judge who may be assigned such mattars, whan aach of
you may remain present eithar by yourselves or through-an authonized representative
entitied to practice in the Hon'ble High Court,

Kindly therefore treal this as a Motice of hearing of the above matier. You am furiher
requestad 1o note that no further Notice of hearing of the above matter will be served Lpon
each of you unssss spacifically directad by the Court and that we will press for nagessary
reliefs as more particutady statad in the Arbitration Application which on the date of hearing
of the matter, if each or either of you fail to remain present at the time of hearing of the above
matier

Yours faithfully

KMC Legal Venture

Farinar

Advocates for the Applicants

Sr Borrower/ 13(2) Notice Date/ | Date/ Time

N | Loan No. Co-Borrower/ Outstanding Due | & Type of

5 Guarantor/ Mortgagor (in Rs.) as on Possession
1 07.04.2025 )
1) Mr. Yogesh Vija Rs.21,91,721/- Date:

(A danf) 1Y | (Rupees Twenty One | 11.06.2025
pplicant), Lakh Ninety One Time:

4512420001353 2) Mrs. Shilpa Gupta Thousand Seven | 01:25 P.M.

(Co- Applicant) Hu”dggeagﬂg)wemv Symbolic

as on 03.04.2025 |Fossession

Description of the Property: All that piece and parcel of the Immovable
Property House No.E-104/773, Area Measuring 55 Sq.yards i.e 45.98 Sq.mtrs,
Total Covered Area 100 Sq.mtrs., Comprised in Khasra No.553 Min, situated at
Pappu Colony, Village Bhopura, Pargana Loni, Tehsil & District Ghaziabad.
Owned by Mr. Yogesh Vijay, S/o. Mr. Moti Lal Vijay. Bounded as: North/ East:
Plot No.E-102 Mr, Baleshwar, South/ West: Plot No.E-774, Tarawati, South/
East: Other's Property, North/ West: Road 15 Ft.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under

KMC LEGAL VENTURE

ADVOCATES AND SOLICITORS

MUMBAI OFFICE

Advocates & Solicitors

102 & 1024, Commerce Housa

Magindas Master Road

Fort, Mumbai-400 001

Tel- Ofice: 022:3512030B022:35120300 (FAX: 02222834817,
Email: kmelaralventuredrediffrmail.com

Faf: KMCTCLR20ZRTT 10,05 2025

1. Anand Footwear Through Progrietor Mr. Anurag Anand

Houge Ma: 189, P No:5 , Kavila Colony. Nanglol, Nasw Dadhi : 110041

AND ALSD AT : Clo Zordik Retats Private Limited | Shop Mo:2; Near Shiv Mandic, Omaxe
City, Rohtak, Haryana-124 001.

AND ALSO AT : B7728, Bharal Colony, Rohatak Rathi Trus! BalajiSweats, Rohtak
Haryana-124001

AND ALSOAT ; B, 3624, Near Marwah Hospital, DLF Colony, Rohiak, Hanyang-124001

2, Ashok Anand

BTT/28, Bharal Colony, Rohalak Rathi Trest BalaiSweels, Robtak, Hanvana- 124001

AND ALSOAT : & 36724, Near Marwah Hospital, DLF Colony, Rohiak, Harnvana- 124001

SIRMADAM,

Re: In the High Court of Judicature at Bombay Ordinary Original Civil Jurisdiction
ARBITRATION APPLICATION (L) NO: 33850 OF 2024

TATA Capital Limited —applicants
Vis
AMAMD FOOTWEAR & ANR ... Rezpandents

Weare concermed for the Applicents in fe above matier

The above matter had come up for hearing on Board on 20,04, 2025 before His Lordship Mr
Justice Somasherhar Sendaresan, when the Court directed that the Motice be served upon
the un-served Respondent by way of the mode of substitubed 2envice.

In view theraol we requast each of you b nole that the above matter will now come up on
Board for hearing on 10.06.2025 before His Lordship Mr.. Justice Somashekhar
Sundaresan, or any other Hon'ble Judge who may be assigned such matters, when each of
you- may remain presenl either by yourselves or fhrough an authonzed reprasentalive
entitied to practice in the Hon'ble High Court,

Kincdly therefore treal this as 2 Molice of heanng of the above matier, You are furiher
requested o note that no further Nolice of kearing of the above maiter will be served upon
each of yvou unfess specifically directed by the Court and that we will press for necessary
refiefs as more particulzdy siated in the Arbitration Application which on the date of hearing
of the: matter, if each or edher of you fail to remain present at ihe time of hearing of the above
matier

Yours faithfully

KMG Legal Venture

Fariner

fdvocates forthe Applicants

PUBLIC NOTICE

SURREMNDER OF RESEARCH ANALYST REGISTRATION
Ishneet Kaur
SEB| Research Analyst Registration MNo: INHDDOO14641

2446 SHOP NO 2'G F GALI NO 10, BEADON PURA KAROL BAGH.
NEW DELHI, NATIONAL CAPITAL TERRITORY OF DELHI, 110005

NOTICE is hereby given that Ishneet Kaur is desirous of making an
application for the surrender of his research analyst registration bearing
ragistration number INHDO0O14641 and BSE Enlistment No. BSE 6010,
Any aggneved party may make any represantation against the surrendear
to Ishneet Kaur at her relevant Registered Office address as indicated
above, and they can lodge their compliant at SEBI Head Office Plaot No.
C4-A, ‘G’ Block, Bandra-Kurla Complax, Bandra (East), Mumbai - 400051,
Maharashtra, or at hitps.//scores. sebi.gowv.in’ within 15 days of the date
of Motice.

& HERO HOUSING FINANGE LIMITED

Registered Office: (4, Communily Cantre, Basant Lok, Vasand Vihar, New Debl-110057.
Brangh Office: Office Mo, A-6, Thind Floor, Sectard. Nejda-201 2301,

PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UNDER RULE 9(1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002]
NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINANCE LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, MO0z,

Mofice is hereby given o the publicin general and in particutar i 1he bomoders) and guarardon's) or
thed begal hoirs! reprasentatives tat tha below fescribed immaovable properties maorgaged'changed
fa the Secured Credilor, the possession of which has bean takan by tha Authonzed Officar of Haro
Housing Finanee Limied (securad credion), will be sold on 20-June-2025 (E-fucsion Date) on "AS
IS WHERE 15", "AS 1S WHAT I5" and "WHATEVER THERE 15" barsis for recovery of outstanding
duas from balow menlioned Borrowars, Co- Borrowars or Guarantors, The Raserse Price and the
Earmest Monay Deposd 5 mandioned balow. Tha EMO should be made lhrowgh Damand
DrafRTGSMEFT for paricipsting in the Public E-Auction alang with fhe Bid Form which shall be
submitied b the Authonized Officer of the Hero Houging Finance Lid On or befone 28-fune- 2025 1iF 5
PM al Branch Office: A<E, Third Floor, Sector-4, Noida-201301,

Loan Name of Borrower|s)| Co- Date of Type of Possession | Resarva Price.
Account  |Borrower(s) Guearanter(s)| Demand Motice ({Under Constructivel  Earpest
Ko, {Legal Heins)/ Legal Rep. | Amaunt as on date ! Phyghcai| Money
HHEDELHO Adesh Kumar, 1502324, Physical Rs.
L 20000026 Baraj Sharma Rs. 2900, 408/ 15,00,0000-
86 & HHFM as on 1062025
OILAP23000 P
036574

Description of proparty: Lefl Hard Side Portion Of First Floor Without Boof Rights Of Propesty On
Plod Bearing Ma. E- 60 Budt On Land Maasuring 68,5 Square Yards Out OF Khasma Mo, 2173 Siluated
In The Area OF Village- Malizla, Abadi Known As Manhey Park Wilem Magar, Mew Delj - 110053
Fitted With Electric, Waler And Sewer Cormection, Wah Common Rights OF Staircase And Passage
Alang Witk One Bike Parking AL S6ll Fioor, Bourded By, Marlh: Olbar's PiolEast: Plal No. 61 Sowth
Particn Cd Fiol Mo, 80West Read

HHFNSPHOUZI000O|  Malti Sharmal 1702023 [Physicai [Rs, 14,10,000)
292601 Ajay Kumar B2 B04979.34 J- Rs. 1,41.000f-
as on 10/06/2025 |

Description of property: Flat Np. SF-1, Second Flaor, Front Lhs Wishout Roof Rights, Coveredifrea
Measurng 53 Sq. Yds Ee 4451 Sa. Mirs M.Lg., Bult On Plot bo-128, Khasra No-295, GaliMNo. 12,D-
4, Ashow Vabka, Vikaga Pasonda, Pargana Loni, Tahsd And Districl Ghaziabad, Wiler Pradesh-
2011005, Marth Oither Progerty £E8st; Rear side Prapary! Othar progery South; Front BHS Flat /Plod
Mo, 127 West Road 15 fi

HHFDELHOU1900 | Lata Wife OF Vishal, | 1T012024  [Physicai |Rs. 18,00,0001-
02984 Vighal 3on Of Rs. 289,11,994i- HE_.i?Ih]_HIHM_
Ramesh, Neera Rathi{ a5 on 100062025

Description of property: Flai Mo, GF- 3, MG, Ground Flear, Withaist Roof Rights, Rear Middle
Sice, Plat No B -1, Block- B, 3 Ved Vivar, Sadullabed, Pargana And Tehsil Loni, Ghaziabad, Utkar
Pradesh = 201102, Coverad Arga Measurng 500 5o, FL Le, 4645 Sg. Medres, Consisting Of Oae
Drawing’ Dining Raom, Two Badraom, Two Toilels & Kitchen, Bodnded By: Narth: Plol Mo, 8 - 100
East Flat Mo, GF -2 {m.i.g) Sauth: Common Pazsage And SlersWWest FlatMo, GF-4(m.i.o)

Terms and condifion: The E-auction wil faka place through porlal htips-fsarfeasi suciontiger.nel
on 30-June-2025 (E-Auction Date) Afler 11.00 AM Qnwards with limitad extension of 10 minuies
gach

Thea Infanding Purchasars | Biddars ana requered 1o dapasil EMD amaunt eithes lhrough TGS NEFT
or by way of Demand OraR T GENEFT favourng e "HERD HOLUSING FIMANCE LTD,” The EMD
emaientwdl e ratumn iotha ursuccasshul biddars after concusion of the E-auction,

Torms and Conditions of the E-Auction: 1. E-Auckon is bairg hikd an “As & whane s Basis® & A5 15
whalis Basis™ & ‘whalgvar theea is Basis™ & "Wilhaut recoursa Basis” and will be conductkad “aniing”,
2.Bid increment amaund shall be Rs. 15,0000 (Rupess Fiftean Thousand Only], 3.The E-Auction will
be conducted through Mis E-Procurement Tachnologies Lid. (Helpline Mols)
079612005 Ta/5 4455459053 1/EAA5GY, 6351806643 and E-mal on supportilauctionfger.nal!
maulik. shrimalii@auciiontiparnet) gf thesr wab parle! htfps-'sardaasi suckontigernet. 4. Tharz is no
encumarance on the property which iz inthe knowledge of Secured Creditors, However, the intending
bedoiers shoulkd make ther own independent enguires regamdng The encumarances, tile of propey
put on auction and daims! rights' dues! affecting the property, prior fo-submitting their bds, In this
reard, e E-Auction advensement doss nol constitibe and wal not be desmed 10 constifule ant
comenitrment or any représantation of Hem Housing Finance Umited 5. The Autharized Officar |
Sacurad Crediloe shall nod be resnonsibla many way Tor any third party claims! riphts! duas. Tha sale
shall be subjes fo rules! conditions! prescried under the Secuntization and Reconsiruclion of
Financial Assels and Enforcament of Securty Inferest Act, 2002 The cfher ferms and condsions of
the E-Auction are published in the follosing website: www herhousingfinance.com BFor proparly
dalaits and visil o praparty canlact to M. Ershad Ak | ershad. alifbarchil.comy BROZZT0415
BAOZZT01G and Shewhar Singh/B7 115222750 shesharsinghi@herchfl.com 7. The prospeclive
baddars can inspect the properly on 23-June-2025 bebwesn 11.00 &M o 200 PM wsh pror
gppairiment

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Thie abowe-menioned BorrowenMongagoriguaraniors are hereby nobcad o pay the sum &s
rnentianed in Damand Nolice urder section 1302} with a2 on dabe inferest and axpansas bafone the
date of Auction failing which the praperly shall be avctianed: and balance duss, if any, wil be
recowarad withingeresd and cost fram waw
For  delailed lamiz and . condiions of 1he sale, pleasa refer So the link: prosaded I
hitps:ual herahomefmence.infhera_housingather-nalice  on Heso Housing Fmance Lmiled |
Secured Crediloe's ywebsite i.e., waw herohousingfinance.com
For Hero Housing Finance Lid.
Authorisad officer
Mr. Shekhar Singh, Mob-8711522275
Emall: shekhar.singh@herohfl.com

Date: 13/08/2025
Place; DelhiNCR

Raf, KMCTCLR202575 10.05.2025

1. Krishna Construction Company

Ciffice No: 28and 28, Tst Floor, City Piaza Piot No: 38 & 40, Colony, Opposile 3N, Madica!
College, 5. Madical Collage, Jodhapur, Bagasthan

2, Sagar Birla

2o 3harad Bita, 121240, Chopasan Housing Board, Jodhpur, Rajasthan; 342 D0E

3. Sharad Birla

127240, Chopasan Housing Board, Jodhpur, Rajasthan: 342 008

4, ShazhiBirla

127240, Chopasan Housing Board, Jodhpur, Rajasthan: 342 006

SIRIMADAM,

Re: In the High Court of Judicature at Bombay Ordinary Original Civil Jurisdiction
ARBITRATION APFLICATION (L) NO: 33360 OF 2024

TATA Capital Limited ~.-Applicants
Vis
KRISHNA CONSTRUCTION COMPANY & OTHERS . RESpONdants

We are concamed for the Applicants in the above matier

The above matier had come up for keanng on Board on 25004 2025 befora His Lord shap br
Jusfice Somashekhar Sundaresan, when the Court directed that the Notice be served upon
tha un-served Respondent by way of the mode of subsfiluted service

In view thereof we request each of you to note that the ebove matter will now come up on
Board for heanng on 100062025 before His Lordship Mr Justice Somashekhar
Sundarasan, or any other Hon'ble Judge who may be assigned such mattars, whean each of
you may remain present either by yourselves or fhrough an authorized representalive
enitied to practice in the Hon'ble High Court.

Kinddly therefore. treal this as & Molice of hearng of the above matler. You arg furiher
requestad o note that ne further Motice of hearing of the above maiter will be served upon
each of you unless spacilically dirscted by the Court and that we will press for necessary
rediefs as more particutady statad in the Arbitration Application which on the date of hearing
of the matter, if each or either of you fail to remain present at ihe fime-of hearing of the above
matier.

Yours faithfully

KME Legal Venfure

Partrar

Advaocalas forthe Applicants

Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein W W ﬁ-lm Rﬁ -q-
above in particular and the Public in general are hereby cautioned not to deal with the ) ’ ( ogo )
aforesaid properties/ Secured Assets and any dealings with the said properties/ Fa: frofor T, feion:-
Secured assets will be subject to the charge of Jana Small Finance Bank Limited. : 705/ Wlloftofd / /2025 ’ ~03/06/2025
Place: Delhi NCR Sd/- Authorised Officer, fafaer s AT
. F J S "F B kL td c N o « e 0 NN e ) q .
Date: 13.06.2025 or Jana sma’’ Fihance Bank “Imfte frfafaa & 87 F<aea Jumel | dSiigha SeheRi U 3111 e fHfacr b ot st 1 ffaen
JANA SMALL FINANCE BANK (A Scheduled Commercial Bank) 1 g RO 392 https:/mptend R
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & ps:/mptenders.gov.in
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, -
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya ®. | 20 wAlh wE W W w _ feferar ot '?'aa' kil
Samaj Road, Karol Bagh, New Delhi-110005. S feaTeR [uATERr U | Ied w0 stfem fafar
@rE wUT | ¥ UE EMD
aeh 31w ST Zonal Office: Taj Nagri, Fatehabad 1 | 2025 UAD (SR e 1€ . 4 oford HicTh| 60 days/- 2000/- 11-07-2025
Eﬂnl( ﬂ"’ Indiﬂ Rﬂad, ﬂ.gfﬂ 429411-1 F Jolg U & W I LA 1408169/~ 10561/~
NOTICE FOR PUELIC AUCTION OF PLEDGED GOLD ORNAMENTS/! ARTICLES e
It 15 hereby brought 1o the notice of the following gold loan borrowers, thair legal heirs, persons engaged in businass 2 2025 UAD STEIIRIT qre &, 10 | Aren o 60 days/— 2000/~ 11-07-2025
of gold ornaments!’ aricles and general public that inspite of repeated reminders/ nofices by the Bank, the following 429;1 122 feafan g fmio 1247499/ 9356/
barrawers ara not repaying their dues to the Bank. |
Motice. is hereby published that if they fail to deposit all their dues in their respective gold Ioan accounts {including 3 2025 UAD | Sadr <dr o€ eI au 60 days/- 2000/ 11-07-2025
up-ta-date inlersst and all costs charges/ expenses) by 10-07-2025, then from 11:00 AM of 11.07.2025, thair pledged - 3 oreed ot T 1 F 1330869/ 13309/—
gold ormnamenis! arlicles will be put up for public auction in the branch premizes. For this, Bank shall not be held 429411-3
responsible for any inconvenience or damage caused o the concemed borrowers and no allegations or 1 = . - - —
representations will be entertained from any borrowers in this regard. 4 | 2025 UAD @R HIRpY are A HR| 60 days/ 2000/ 11-07-2025
Persons interested to take part in the bidding should deposit Rs.500/- (Rupees Five Hundred only) with the Branch 429411-4 q RS| el o AT d AS® 1438427/~ 10788/~
Manager before tha scheduled time/ date towards eamest money. Persons having taken part in final bidding must be RE/GER T
able to deposit full amount o the Bank within 45 hours, failing which their earnest money, deposited with the Bank will
be forfeited, Bank reserves the right fo cancel the auction without assigning any reasans in case, the bidding price so 5 2025 UAD Y, S U 9 %, 17 60 days/- 2000/~ 11-07-2025
arrived at, is observed to be low or inadequaie.  Further, if need be, Bank reserves the right to change the date, time - faita T : el B 26687/~
or place of tha above scheduled auction or cancel the same withoul assigning any reasons thereon. 429411-5 |3 - &l A 3558326/
Branich Mobile Account Mame of the Address Gross weight]  Purlty fersfor '
No. No. Borrower of the Gald [Floor Price 6 | 2025 UAD Rmamsit o€ .0 20 # YRem| 60 days/- 2000/- 11-07-2025
New Agra, | 9817079200 | 725377610000052 | Mr. Anand Yadav | Add 1- House No. 64, Tanishe's Rajshri | 3800 Gm| 22 Carat 429;11_ ¢ (R ¥ iy FYEEl % W] 1517460/ 11381/~
Agra Slo Arun Yadav Estate, Dayalbagh, Agra, | 2,39,839/- T AR, e e w5
Add.2- D73, Jairam Bagh, Dayalbagh, Agra I S
Date; 13-06-2025 Place: Agra Branch Manager 7 2025 UAD T1™ TS € 23 | Wﬁqa; 120 days/- 2000/- 11-07-2025
_7 99 Td gare i s 5308453/~ 26542/~
DEUTSCHE BANK AG 4294117
Appendix IV [Rule 8 (1)] POSSESSION NOTICE 8 2025 UAD It fiE are 31 § Tuelien| 60 days/- 2000/~ 11-07-2025
Wharaas, The undersigned being the Autharized Officer of the Deutsche Bank AG under tha Sacuritization and Whereas, - e T "W el TS TWE ~ 8504/
the undersigned heing the authorized officer of Dautsche Bank AG, India (*Bank™) having its registered offica at Ground & 429411-8 ﬁEFI'Zf " s 12394/
14th Floor, Hindustan Times House, 13-20, K.G Marg, New Dalhi-110 001, The undersigned under the Sacuritization and _”{”m
Reconstruchion of Financial Assets and Enforcemeant of Securify Intarest Act, 2002 and in exercise of powers conferred wnder 9 2025 UAD Efa g a1 31 Rerd gRem 60 days/— 1 2000/- 11-07-2025
Secfion 13(12) read with rule 3 of the Security Intarest (Enforcement) Rukes, 2002, issuad a demand notice calling upon the bomowers on - T T Wﬁzﬁ ffor ~ 10426/
balow mentionad date, 1o repay the amount mamntionad in the notice , within 60 days from the date of receipt of the said nolice. 429411-9 | e e 1390239/
The Barrowers having failed 1o repay the amount, notice is hereby given to the Borrowers and the public in genaral, that the 10 | 2005 UAD faeere @€ 37 fed wRy 60 days/— 2000/~ 11-07-2025
undersigned has taken symbolic! constructive possession of the properly described herain below In exercise of powers - FErt e ~ 13947/
conferred on him/her under Section 13 {4) of the said Act read with Rule 8 of the said rule on said date. 429411-10 ;ﬁ tm;_ﬁ NS o E 1859625/
The Borrowers in parficular and the public in general is hereby cautioned not ko deal with the property and any dealings with the e & &C
properies will be subject io the charge of the Deutsche Bank AG for an amount mentioned Ferein below beside with future interest e T <M1 R . W, e
and other expensas, cosl, charges efc against tha under mentioned account.
R0 [ 8| 150 - 2000/~ 11-07-2025
Name of the Description of the Inmovable Property Dete of 11| 2025 _UAD ;":T . ﬁmﬁj oy 19029/
Borrower's | Guarantor's Outstanding Amount ﬂem_and 429411-11 i Ay fmfor| 2537186/~
Borrower:- DXB|FirstFloorportion of Free Hold built up property no. C-144 (Block No. C, Plat No_ 144) DEH"EMET i
Enterprises Shakunilajmeasunng area 158.86 3q. Mirs. situated in the layout plan of Delhi School Teachers 5042025 —
Devi, Sahd Gupla & Babita|Co-opesative House Building Society Lid. In the colony known as Sura| Mal Vihar, in the 12 | 2025 UAD fagm aman o€ 44 # fied oy 60 days/~ 2000/~ 11-07-2025
Gupta village Karkardooma, [8aga Shahdara, Delhi-110082 which is butted and bounded as: Date “_[ 49411-12 |Afrcae™ 4 9 e Jrt #| 1786398/- 13398/~
; On The Morth : Property No. C-143; On The Scuth : Property Mo, C-145; On The East;|  Possession e
E orr ?1 wer o T nlﬂ Fload 30 F1, Wide; On The West : Service Lane 11.06. 2025 o
D e 180 2] Outstanding Amount for DXB Enterprises:- Rs, 3,08,51,012.79 (Rupees Three - _ -
€Vl Salenoel RUMBM &~oee Fight Lacs Fifty-One Thousand Twelve and Paisa Seventy Nine Only),as.on Date of e - ffaer & Hefta fordt off TR & HeieE o1 9RRE Siiered https:/mptenders.gov.in o dedEe T & fohan e,
Gupta & Babita Gupta 04, (4.2025 and interest thereon, Publication Yerh U TR 93§ g9 o) R S
Outstanding Amount for Kone Enterprises:- Rs. 2,06,01,197.00 (Rupees Two | of D?ma“d Notice ST @
Crore Six Lacs One Thousand One Hundred Ninety Seven Only).as on 04 04,2025 (.04 2025 .
and inferest therson, (S-S )
Date: 13.06.2025 Place: Deihi Matansh Kr. Pal - Authorized Officer, Deutsche Bank A.G. e AT, e

epaper.financialexpress;mn‘. .

New Delhi
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sell securities. This is not an announcement for the offer document. All ca

Exchange Board of India (“SEBI").

- Innovating &

(FORMERLY KNOWMN AS ALAN

Alan Scott Emerprigses Limited (CIN: L33100MH1994PLCOTET32) was incorporate
suketu Fashions Limited as & Public Limited company in the Siate of Maharashira,

Certificate Incorporation was issued by the Registrar of Companies on October 24,

Registered Ofice: Unit no.302, Kumar Plaza, 3rd Fioor, Near Kalina Masjid,
Contact Number: +91-22-61786000/ +91-22-61786001 | E-mail:

Thiz advertisement is for information purposes only and does not constitute an offer or an invitation or a recommendation to purchase, to hold or

assigned to them in the letter of ofter dated April 24, 2025 the “Letter of Offer” or (“LOF") filed with the BSE Limited (“BSE") and the Securities and

Alan Sc&tt
ALAN SCOTT ENTERPRISES LIMITED

Corporate ldentification Mumber: L33100MH1334PLCOTET 32

1994 from the Registrar of Companies, Maharashira, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a fresh
Certificate of Incorporation dated September 8, 2006 was issued by Registrar of Companies, Maharashitra. The company changed its nama from Alan Scott Industriess

Limited to Alan Scott Enterprises Limited vide Shareholders approval dated September 25, 2023, The Registrar of Companies, Maharashtra, Mumbai vide its order dated
October 25, 2023 approved the name change. The Company made its maiden public issue in August 1994 and got listed on the OTC Stock Exchange of India.

Conlact Person; Ms. Sheetzl Jagetiva, Company Secretary and Compliance Officer

pitalized terms used herein and not defined herein shall have the meaning

crods Industried -

SCOTT INDUSTRIESS LIMITED

d on February 22, 1994, under the Companigs Act, 1956 in the name and style as
The Company obtained the Cerfificate of Commencement of Business on March 9,

1997, The named was again changed to Alan Scoft Industriess Limited and a fresh

Kalina Kurla Road, Santacruz (East), Mumbai — 400029, Maharashtra, India
alanscottcompliance@gmail.com | Website: www.thealanscott com

FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF OUR COMPANY

'TERMS OF THE |SSUE" BEGINNING ON PAGE 206. THE RIGHTS ISSUE PRICE IS

PROMOTERS OF OUR COMPANY 15 MR. SURESH PUKHRAJ JAIN

RIGHTS ISSUE OF 18,15.863 (EIGHTEEN LAKHS FIFTEEN THOUSAND EIGHT HUNDRED AND SIXTY THREE) FULLY PAID-UP EQUITY SHARES OF FACE VALUE
OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS EQUITY SHARES') FOR CASH AT A PRICE OF ¥ 40.00/- (RUPEES FORTY ONLY) PER
RIGHTS EQUITY SHARE (INCLUDING A PREMIUM OF ¥ 30.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO T 726.34/- LAKHS*
ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF DUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY SHARE FOR EVERY 2 (TWO) EQUITY
SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON FRIDAY, MAY 2, 2025, (THE 'ISSUE’). FOR FURTHER DETAILS, SEE

4 (FOUR) TIMES THE FACE VALUE OF THE EQUITY SHARES.

I BASIS OF ALLOTMENT

the tast date for the market renunciation of the Rights Entitlement being Friday, May
The details of Applications received, is scheduled as under:

The Board of Directors of Alan Scott Enterprises Limited (formerly known as Alan Scott Industriess Limited), wish to thank all its members and investors for thair
response 1o the fssue of Rights Shares, which opened for subscription on Thursday, May 15, 2025, and closed an Thursday, May 29, 2025, (both days inchusive) with

23, 2025.

ASBA Applications Rejection
Total Appli- | Dupli- |Shares| Valid ASBA |Multiple| Notan | Applicant's| PAN |Applica-| Demal Total Net Valid
Applications | calion | cale | Diffe- | applications | Appli- Eligible | Renounce | Mis- (lion with| Account| Paticulars Appli-
Particulars | received | Banked | entries | rence (A} cation Equity | the RE and \match| Zero | supen- | of Reje- il
but not in| 1 Not Shareholders, Applied Entitle- | ded for | clion ()
bid data | banked of the Additional ment | Debil & (B)
fite Company Credit
Number of
Applications 1089 ] 3 { 1086 B 20 1) 0 2 0 262 824
receved
h;lum_ner
?ﬂg{'g? J6AB2TH ] 12 0 3608263 1110 55815 3 a 845 0 57773 3640450
appliad for
Total
Amaount
receved 147931000 0 450 0 147930520 | 44400 ( 2232600 120 0 J3800 0 2310020 | 145619600
lar the saxd
Applicin

In accordance with the Letter of Ofer and based on the basis of allatment being
Registrar, and the BSE Limited, the Designated Stock Exchange for the Issue, the
Fifteen Thousand Eight Hundrad and Sixty Three) fully paid-up Rights Shares 1o the
for Alkotment.

finalized on Tuesday, June 3, 2025, in consullation with the |ssuer Company, the
Company has on Wednesday, June 4, 2025, allotted 18,15,863 (Eightean Lakhs
successful applicants, We hereby confirm that all the valid applications considerad

Basis ol Allotment:
Applications Number of Equity Shares Number of Equity Shares Total Rights Shares Accepled
vacalvid Accepted and Allotted against | Accepled and Allotted against and Allotted
Category Rights Entitlements (A) Additional Rights applied (B) (Ad1)
Mumber | % | Number | Amount | % | Number | Amount | % m';l"l':";."ﬂﬂ Amount | %

Eligible Equity Sharafnolders ThE | 6980 | 15703559 | 6214760 98.54 | 222174 ARET16] 100 1792548 701920 Q872
Fracton 28 2.58 26 1040 1] 0 ] | ] 25 1040 ]
Renounces A4 4.05 23289 931560 146 ] 0 0 23289 931560 1.28
Mot an eligibla equity =

shareholders of the company 256] 2357 d Y 0 g s J v 0 4
Tatal 1086 100 | 1593684 | 63747360 100 | 222179 | 8887160 100 1815863 | 72634520 100

demat accounts of aliottess had been completad with the Depositories on Thursd

FRACTIONAL ENTITLEMENT: The Rights Shares were offered on a rights basis to existing Eligible Equity Shareholders in the ratio of 1 {One) Rights Shares for every 2
(Two) Equity Shares held as on the Racord Date. As per SEBI Rights Issue Circulars, the fractional entitlerents are to be ignored.

INTIMATIONS FOR ALLOTMENT, REFUND; REJECTION CASES: The dispatch of allotment advice own refund intimation and question for the rejeciion, as applicable,
to the investors vide email has been completed on 11 June, 2025, The instructions to SCSBs for the unblocking fund In case of ASBA Applications werg given on
Wednesday, June 4, 2025, The Listing Application with B5E Limited was filed on Maonday, Jung 9, 2025. The credit of Equity Shares in dematerialized form to respectively

‘SEBINOCED/DILZ/CIR/P/2020/113" dated January 22, 2020, the request for the extinguishment of rights entittement had been senl to the Depositories on Thursday,
June 12, 2025,
DECLAIMER CLAUSE OF USE (DESIGNATED STOCK EXCHANGE): It is to be distantly understood that the permission given by BSE should not, in anyway, be deemed
or construed that the Latter of Offer has been cleared or approved by BSE, nor does it certify the comeciness or completeness of any contents of Lattier of Offer,

ay, June 12.2025. In accordance with the SEBI circular bearing referance numbar

REGISTRAR TO THE ISSUE

ISSUER COMPANY

®

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Unit Mo. 9, Ground Floor, Shiv Shakt Industrial Estate, J. R. Boricha Marg,
Lower Parel East, Mumbai - 400011, Maharashira, India

Tel: + 91-22-2301-2518 / 6761

E-mail: newissugi@purvashare. com

Wehbsile: www,purvashare.com

SEBI Registration No: INROODO01112

Contact Person: Ms. Deepali Dhuri

Alan Sc&tt

ME@Esgnng raE e

ALAN SCOTT ENTERPRISES LIMITED

(FORMERLY KNOWMN AS ALAN SCOTT INDUSTRIESS LIMITED)

Linit o, 302, Kumar Plaza, 3rd Fioor, Mear Kalina Masjid, Kzlina Kurla Road,
santacruz (East), Mumbal = 400029, Maharashira, India

Tel: +91-22-61786000¢ +91-22-61 786001

Email; afanscottcompliance@@gmail.com

Website: www thealanscott.com

Contact Persan: Ms, Sheetal Japetiya
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to the ASBA process may be addressed to the Reqistrar to the Issue, with a copy
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OF THE COMPANY.

Place: Mumbai
Date: June 12, 2025

Investor may contact the Regisirar to Issue’ Compliance Officer in case of any Pre-1ssua/Post-Issua related problems such as non-receipt of Allotment advice/demat
Investors may contact the Renistrar to the Issue or the Company Secretary and Compliance Officer for any pre- lzsue’ post-1ssue related matters. Al grievances relating

Equity Shares applied for, amount blocked, ASBA Account number and the Desianated Branch of the SCSB where the CAF, or the plain paper application, as the case

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS

1o the SCSB, giving full details such as name, addrass of the applicant, number of

For Alan Scott Enterprises Limited

(formerly known as Alan Scoft Industriess Limited)
Dn Behalf of the Board of Direciors

Sd/-

Ms. Sheetal Jageliya

Company Secretary and Compliance OHicer

{2 |wmte derere i B o ke o2 718 2018
{3 |yt Foreh il e | ThaToeTe S1Th e o — O, 991, 21, T
aar el o O 2 Feresit o Bfm
o | mrdter #=m ot amfer T | US1909HR2016PTCOE3004
|| e arfem vEwe we | o .
|5 | SRITE SR & T i N | TS e AT 10, Wi HaT s, U )
|| e ) F | weTETere, giRem—-121001
| & | FE SR TR H W | 10 9 2025
1T HETFT HATA feyf

|y |wrdiee 9em & Hau 11 Wl 2025
|l s R _
| & [uferr & wg § erde T T

T ITE HET HTEETE & | qolt w: BBUIPA-002AP-00211/2017-2018/ 10654

| |[maskifmpmmaa | o .
|8 | O O E T G-, | e, o ¢ vaifre a s e da et
e R o | R e e (reretast—as, ner o, Hey— 20 9T, BETa— 180020

£du mrehechi.ipf@gmail.com

| afrETE BT SR S |, TR

'ii#rq—ru'-'rrr: 7T R A AR U0 | oHEal—35, SaH o, fey-20 91, f8h i -180020
A1 59 9 & liquidator govindelectricag@gmall.com

[, g e e St R 11 e 2028 ) _ _

| TR e AT T # S I U S iR (G, @4 ire, #E-l A
| 10, 2025 B Wi g & wsde in e S v e s sEw Rm e

| wriiere et Ry mrgete: Faford s o oo ot 5o GTeT 11 EATg 2025 T T FHE T WEm
| o e = e ey ol w10 H et i 09 v e et o Fen g enen

| Ty ST T STl = ST et oty e HTeme 3 T S | S0 T TR W arel B
[ R 5 s M e B G e B e B a6 L e R e
| A ) W W A e gyt R o e ) -
o™

i : 1z 06 200 qRHETE, T sefdem wgde Ehes

i Ll At 4 - IBBIIPA-DOZIP-N00211/2017-2018/10664
g ‘o
ardufere gy

[WRET fEaTetr SR FoT e SteHaT 9re
(@R ufsean) faframmae), 2016 &1 A 12]

yteR faern
o Rrareor freqge Rraeor
.
1. |wrive &R @1 am TawET SRS e faes
2 | arRe 3MeR & P @ Rl 24-06-2006

3, | wireRe RSRgd erfi| drRe S eR A
JANIEA R

4. | orRe TR & HHRe ygEE H@n/
a1l ugae S

SRR feeeft

U64204DL2006PTC150077

b, | ®uRe <eER Uolid BTl
5 2 P qer

Y HEafed (Afe B1E) & gar

Goftad e @ 83, fRreel WA (PoR e sied
& UMN), TR fAER, woi- |, Reei—110091

B. | sl srerar GEmem ufthar @ qEaT
forfor

7. | ®uRe <R & uReas @1 v farfr

08—06—2025

09—06—2025
(@maer @ Ry 10-06—2025 HI U Tg)

iR AR

IBBI/IPA-001/IP-P-02548/2021-2022/13888

B. | oReme & wu # SRIRG Forie e
MBI BT M AR LI TR

2, | yRETs @1 U,

I SIfP 9 ¥ USieg B

10, | aReme & @ wserasR & forg war
R A

4T /54 3 IoTE TR, 7S f&oell—110060
pushpinderraiip@gmail.com
4T /54 3 IoTs TR, 7S facefi—110060

liquidatornextrateleservices@gmail.com
pushpinderraiip@gmail.com

M. gm@r TRd B &g sifew 09—07—2025

*qﬁ.ﬂ;mmiﬁmiﬁmﬁﬁr@fﬁéﬂamaﬁﬁ@ﬁwmﬂc TR < T
& wg @ Oy & w9 # forar S 7

TIGERT a1 & ol 2 % i roen fafy =manferasor, =8 fieell g @18 9 09—06—2025 &1
A ARTET SefafdRist urgde fifics &1 aR¥EIT SR &R &7 ey far & | (@ vafiverdy
DT A 10—06—2025 HI UK Fa)

TRIGT Toirafdast urgde fafice @ RRauRe! & TaggRT MU= <14, YHIOT Af2d, 09—07—2025 HT 31efaT
qd UREATIS & T HWR AFSH 10 & FHeT afdfd Id TR TG B @l AN B SRl © |

iR <FeRT &1 3109 T 7T Y107 el Soldgie ARl gRT TR $R 8T | 370 Wl oFaR 31
T, VAT @ W1, TR, ST §RT AT geldgiiie Al §RT IRgd &R Fad 2 |

T B Boll JaT UG WV B IR g BR

BT/

gfdice gaTe

gRaaus

Sgegr TSEFaw ursde ffdies
smédfieftang worgerer sge IBBI/IPA-001/IP-P-02548/2021-2022/13888

faf¥r : 13-06-2025

T : 9% et
@ IRd Wed fafics
HISETT: L34300DL1986PLC023540
Golgd HIATd: 1, o AUSHl AN, g9d §of, 78 fAeeli—110 070
AT Prate : @ve 9. 1, Afa SENT WIge deR Biveld,
THUH— 122015 (BRITOM) 9Ra
Y : 91 9643339870.74,
$—9c Investor relations@bharatseats.net, J89Tse: www.bharatseats.com
e SFHRET @) / g Iiifear fagera arEl @idiwr) & argw @
NS B arelt 38dt aiffes e Yo (Tofigs) & gz,
AT TFHRN 3R He—3ip [y / Rers fafy

1. TAGeRT | fhar oar © & wRd dicy fafics & |l @1 384 ToligA
JUAR, 9 TIIS, 2025 HI GIE 11:00 ol U= IMAIH, 2013 iR IFS dgd
Q7Y A T A (el SR 3R THCIHRuT avaddy) A,
2015 & W BARS BRI AA@I R 9RAR AfMfa ga A 9 gR1T SRy
1 AR IRYAT & SUTe § 68 @I gar H§ FuiRd SfER dREAR & &
forg smafsra @1 Sl | WeRRTOT  https://www.evoting.nsdl.com W™
ARG /3NTqivE & 7egq | 98 F 9N of Fh |

2. ToiigH &R a1 Ruid @ fog Fifed 12 S[F, 2025 &1 9 Tl BT WSl 11
2, R 9 9o sl /Ruifed st & o oofiea €1 focfa a9
2024—25 & forg Fifew iR a1ffes RUI d& ugam & forg Jafere ik agemR ([
RE1) PIe Ioh TP U3 I TRYRST BT WAl O J&T &, TR 0 $He S
TSl el BI © | SIRRD aAdsl HUl &I dgarge www.bharatseats.com 3R
Wih TR &I J9arse www.bseindia.com 3R www.nseindia.com W ¥
IuET £ |

3. BUT IO Al BT gerag e Aregd (RAre §—a1fe) grT voied # uika fag
S dTel YRTal UR HAGT PR D 370 ABR BT YA A B GAeT v
IR T & | BU A R AT gfwn uem 7 & forg aifdrga woidl & wu
# e RrRES feuivredt fafies (‘Tavasiva) @ ward off €1 Jex o

e

e 8 - 1 L e e 1 B M 3 LR O

AT Fraie | AR g d-a, e e geEa o,

TFEATI T, g !=='::-_g.-ﬁl—'1 10018

CGIN UT4ERADLH0IPLCIRA10E, B A, 01140841950

BHE RS : cs jiph@findalgroup.com; TEETES | wwa jipl.com
T g e R T @ 8 e iy samnE R e A e o E )
Al T T #1 5 & I HAle SEvEEE o ]S @ S S e S s
W e FIOT WIS @ Fi 1 FIET T :

T glem e e s

% T ol = T T [ATiee TR
B PR ¥ il ol T
] #rH
B EG i Gal JTPOOT 2 i SIMTAST | 5150 UL
A

fitreft ot mnfits wt HE T wET o W e v e et S weme s W) v o avd
TR/ AEET B T 0% 5 T O HET TR 1 S5 W W EEE W S |
¥ i T A e T Wedl 7 | = -

: ey Tarerer Ffam maw s

Bl —

T 9|
et s

(B9 . Y18451))

F=r |
13 94, 2025

[
Farerren

[impAaG| =7 va&x fafids

ey - vATdsesRAeradivaHlooo0ss
Hatt, Tl o dmE BraE, 11, aegd e, am a3 feli-110017
B 01126063172 /73, i 01126856350 -4 - info@ndagrubber.com,
qETEe - www.indagrubbercom

[
(wh & shadt favansl & e
g & ghrdt el @ P fen o RFaresst ot Grdsdes) &
HitT T d v s |
TE AT FEE AR, 2013 HAT 124080 & W 9fEE FRINE SR ST 5T
sfirgfem Fraees fen o fafernal wiimT (@eiee, o, sEee iR
AT e, 2oe ("SE FRETEET) S0 T 0 SETEEETEE e Ty
oy i fffmm 9 (gimaa (el aeoad i sewde anjent) @
2015 T [ 3ale) & s 4 wfm o on 2
{1 T . O o R B e A R (o L
20172018 & Fn s se @ spma S artaran amare fee 7 o ol e
i ®, 20 Faoige, 2025 & w0 s @ dhe, g Pt & iR & 8
HOH T e S e oo wer AR (adten) © S w8 amr
fi T & o o ATt )
S, WA A Wi e & R o o Fae & e § smdidns
T & SIAE T § W SR W T O A0 el T U T
g, T 37 10 Firdas, 2028 775 5071 AN 1 ST 0 1 SAlE B T8 ¢ | B
SRR 1Y ST Rt e T Srfiendsl — Fas s o T e e s
it wew indagrubber.com T ansE @ R
oE TEA I ST 39 ATt o S T I NI AT g O e W e
T o S @ 5 a6 e @ FEiE T WA S B
THiftE RN = E R T I O e A we, fam witee oy e
FEETE T o Eee T g T e o i o o itee R @ T g
E R E Sl e e s | i TR o e e R M s e e et i
A BT & T SFEeUiT W A ias fy T e S aEid S
T T W A T W 6 | §H Ha H AErEr TR el 2 T Wi mca gouin
o=l ww el qonin T8 I0TE B
g i # et sl Srrrardt et o o, e W aeee wn g
vt fafde, o eed, 0, RS de wn o REet-1wo0ir, o
0112606317273 §-¥7 : pfo@ndagrubbercom o w1 Y fowy wwd & snr wond 9
AT U0 YR SRTEY TeRe — EREOIEE e offds ogae fBrfees
#1530, W ae e sefieos o e, 8 feei—ti00g0, wE
o -6 26e—83, 390 adminfiskdinerta, com & T TR o TG
dld & A g
dred ga e fdinda
EEIL S
Tl dd el

Tty - 12 w1, 2028

Ichy EATO Bl Sh
gt Ifte Pr @rar
(TP sggfad arftifsas @)

e - g faee
3y TG Wisad S fafdcs
eramsua: L65992UP2016PLC082804
Uofipd Frfaer: IHY TR, TAUT—31 (TIRUIC IS), A5,
UR, PGl AR, B3N, aRIVI, IR U<el, fU9—221105
PIdT o +91-542-6605555,
g37®: sharing@utkarsh.bank d§&T8¢: www.utkarsh.bank

HUAT fRIfTEH, 2013 (‘MATHY) DI aRT 108 & AT GfSd IRT 110 B
gl 3R I AR Ui, IfQ BIg B, B W HUA (Y€ 3R
werrae) M, 2014 @ R 20 SR g 22 (“FH), YR gyl
IR A 9 & fafTH 44 (GAEEAT SR 3R THSIHRUT AMTTIDHAN)
fafm, 2015 (‘991 FEegdr Q) YRA™ Sl Afa G gRT
ST 39 dodh] R A AMS ("TATE—2") (9@ A H on] fedl
A1 Jenfees Aeie A1 g ISR |fed) iR diuRe dFel & JATed
('TATY) gRT SN o) feen—facer /aRust / fFrmi ud o= aral @
AT 19 RAAER 2024 & AMFI URYF A&7 09 /2024, (AFfeH w4
A ("TFRIT aRu=’) HET ST 2) SR MR gfodfa &k fafwa 9 g1
AAI—TT R SR AR aRed, (|dl aRu=’) iR =1 oF] &1, M,
fIfEe, afe ®1% 81, & AR I8 I 1 SR &, Iy TS BIe+i4
Jo foafics (do) frafaRaa arama(e) &1 sgAfed o @ forg e
SIS ufshar (‘§—afeT) & " | 16 7dYd & IR ARy IR
T ATH 9 96 d Fewl Bl HoRl ArEdl

B TepedT o faaeor THeT BT UPIT
1. | G B T Uie (SIETT : 06715713) DI §F B CHE]
W fFeerd & w9 # g Fgie,
2. | g IR W WS (SIBNEUT: 06625227) BT db & WA faery
e & w9 # fgf,

el BT o fbar Sar 8 & 9@ 7 12 S, 2025 BI S FqUH ANCH Ao
BT HM G B o1 5, ST 9 & I FaRI DI ol Sie, fo=er 7m feuffore,
SN & e RaaRES feuifved fafice (Tigaeive) &k dga feuifsres
afaas (e fofice (WMivaeive) gRT YHaR, 06 S, 2025 (He—aiTh fife)
ERT 9910 U It & fowex / omareft wifal & IR¥ex d o 2, 99 gl
BT SIFSI-Th T H WOl SIeT, 96T 39 gaT dfths ool fafics,
RRRER 3R § @ IR TRIBR Tole (‘SRS / Bith") AT TITIEITe / HSIeRived
1 I & U USlid © | off Afth e offth dNg O A el B, 99 Sld Aaud
ACH BT DHaet AT & I£ed A ol =M2Y | STd AJUF ANCH, ARATHAS fdavor
AR s—aifeT el & |y 9o &1 d9dge www.utkarsh.bank W, Hdfed
Wl RISl &1 dedise o §1ugs folfics www.bseindia.com 3R =3ot

IFRY ¢ b 9 e S & foly §—aifeT & e ¥ Fata ol &1 are
PN, S YSIIYH B o H R ¥ Ay 1Y )

4. USGA H Selagi+e Aead ¥ Iy &1 giawr « Iuaes gl iR dad d 9e
ST gofieg § SuRerd € iR e RAe s—aifeT & Areas & IRamdl R _10+1
qre T8I STl ® 3R I=IAT VAT B+ I Ufsfsd =8 €, 9 81 golied § dle d_e
@ g B |

5. QMM Urds IR —dIfcT Aied FaT AR e IIRURSI BT Hol Y AIfeH
(Usieg & fog Aifed @ g Aie g 22) &1 e &1 wohed § 91T oF &
fog SN A BefRad &1 STIRT fhar e |

6. RAC s—afeT &1 TR 39 UBKR © -

® RAlc $—aIfcT Y& B &1 [ ik |77 : 05 TS, 2025 FIg 09:00 T |

® RAie $—aIfeT @ wAifd &1 fafdr iR T9F : 08 Jells, 2025 ¥MH 05:00 T |

® RHC $—aIfT @I 08 TS, 2025 BT TMH 5 ol & d1& AFANT 8l &l ST |

7. R/ afth &1 9M we—aite Ay I 2 g, 2025 B wawt / omeff warfhar
P IR # oo B, Dad el RAe s—aIfeT a1 voiign § 9rfiery iR 9@ #
AT 1 G & AN IS BT FHAR BN

8. Ol &fth AMCH Ao & 918 WG I9dT1 & AR PHe—aiith [ A= 2 TS, 2025
BT R GAT 8, I8 YOIGH B Ga1 & Alc GA1 22 H 1 T3 Afhar &1 ure
PR GhaTl 2 |

9. N9 Tl 9 8@ I ygdl RAC 3—aIfST & AyH 3 (94T dle Qa7 §, 9 ToiivH
H 9N of Adhd 8, ofhd 9% QERT dic 9 &l AfTPR &l B |

10. QI Aeal 9 5N sIRUH. Wifean, Hu- |fva 391 Hfaew (FSRIdr 6T UhHvH:
2599, AT AT 2514) B, 3R I! GURAT H 57 e g Sl ARIT 7
DfYesT (FexIdT AT THATGN 6673, YT T 3317) Bl e iR gRewf e
F —aIfST © "UH | Ade™ UhAT B Sid B B U UH Siadbdl & g
# s forar T 2

11. e /4TS wU H YR T el TS A IRY © T 3 A Td 3R
99 faaRvr (Fa—crfid uf) &f srefehd smTsHe fofics, IRRER &R iAW
Tole /Fafdd fuifored ufqwrhl & ur suse |

12. s—aifeTT | e fosft Y Rrerd /ue=a o Rafy & amg i s yamm or
vijaypsl@alankit.com W $H B Ahd &, IMIBIRG AT 3fcifhd IrATZTHS
frfics d  011—42541234 W FUS R Fhd 2 I TATASITA Bl
evoting@nsdl.com T T& $HeT ST Fahdl & AT 022—48867000 TR Hict B Fahel
2| AERATY HU A BT investor relations@bharatseats.net W i forg
NEZRA

13. RAre s—aifeTT ik wohivg & s—aifem & uRumm aifife g 956 & 9| 3

24 € @ AR =fa fbar e | enfya uRom, Siaredtetl & R & |rer &uet
P! J9dse  www.bharatseats.com, dvds fafies @1 dewrse
www.bseindia.com 3R FIFd i TRIOS 3% sfedr fofics & dedrsce
www.nseindia.com W STl SITU |

14, fedi®d 31 916, 2025 BT 99 foig 99 & foU 9 & fA<9d Hed gRT
FIRIRIT 2 BT Ufd Sfdad TR R 1.10 JYY P A, Jfe 38T USlwH H
YT fHar SIrar 2, @ 9Id IR BRI deldl B 918, S Al BT sAdei-dh
A @ Aregd 9 uiva fear s, e e/ Hdta Suiresy wfesfirar
@) BT e sMawEd da faaver wgd Ry €1 59 el 7 g9 ueH T8
T ¥ iR golagifve Aie & ARa¥ & MR & SOl & GRAem &1 o SomT
e &, ST ARUHUA (RAT =g yomelt ®re) iR THensiieR (fifes

% DHraex RPpi=eH) Fax Afed S fAavvr Fefta SIaY &I UM BT Maed D

2 I IR e ©Y H W U €, T Ul BT AfT IR THIVT UF b 9 H G

T E, 1 3 GlTS, 2025 BT AT ST U YT BT |

The Letter of (ffer is available on the website of Stock Exchange where the Equity Shares are listed i.e. BSE at www.bseindia_com, Investors should note that investment Fa WRa dicw fafics I B ameangeare
in eguity shares involves a high degree of risk and are requested o refer to the Letter of Offer including the section *Risk Factors™ beginning on page 25 of the Latter gl /— P IS EATG BIsew S& fofdies
of Ofler.. This announcement does not constitute an offer of Rights Equity Shares for sale in any jurisdiction incleding the United Sates and any Right Equity share _ *qg I&i T/
described in this announcement may not be offered or sofd in the united states absent registration under the US Securities Act of 1933 as amended or an exemption Wm - JouT Ul wfe T guer AER| | o 13 o, 2025 e arorafi
from registration. There will be no publc offering of Rights Equity share in the United States. AdBaaz + 12706-2025 THHITH : 3401 corTeTE ’ sudht afrT i

o1 JquTae e

¥l TaTol 31T sfedr forfics www.nseindia.com TR 3R Bfth &1 s—aifeT
JevIse https:/evoting.kfintech.com W i Iucter 2| d& & A e
A Pe NP ARG Th TATISNd 3R HEuHvs gRT 991¢ U 9eil @
TR / Aredt Arferdt & R # fewrE <o 8, 9 s 79 Aifed # fAfds
YT & e H dIc o & EheR BN | 96 7 Aal P gelagi-ih ®d A 9T
dIc ST H e g9 & forg §—aIfe o1 gidem & oy &b &1 Fgeh
2| 3T R faega ufsar / fder e Aqua Aifew # fAfde € we=if &
T PR I BT Foba At R Yol H He—aiih [T & AR ITD
BT & orgurd # B8R, ST dfr R ifdfd, 1049 &R amRdleng (dfar
FHafal # AR AT AT BRI HT AR R aRon) e, 2023 f&AiF 16
STHAR), 2023 & UNIRTH Wae i & 3refiT =i |

s—aIfeT gien fAafafed aae@ @ & SRM Suaer srf:

AT A o AT A |l -
AR, 13 Tf, 2025 BT YaE %00 TO7 (RTES) | AMER, 12 e, 2025 B AW 5:00 IoT (@ETHS))

IH fafYy ik w7 & arg AT a1 srgafar =81 <1 Sl | s9& 918 g—arfeT
AiSA AT & foly o1em™ PR 3T ST | Ve IR 919 e §IRT IR1d TR HAGH
PR A S B, O 9e Bl 918 H I9H gRady B @l ogAfa T8l a8l |
e g Al e[ < & A9 & grT 124 & FFER, AT qul Bl AT b
forg <rar 9 fy Ty AR /@t Bl fFaere Rie 3R EReTT BV (S UIgs)
H RIFART R AT ST | U8l | RAEIRT fhT 77 iR MEsUIvs HTferaor
BT WIFIRT fhy S aTet a1 7 fhy MY e /=5 & IR § SR 9
P JgAIse IR SUAL & /BN | T IRRURSG / fedeR aRe si= faxr a9
2022—23 3R I 99 2023—24 # & BT @1 &I fHar 8, S99 dF ¥ qm@r
R BT TR AT T 2|

fAcers dedt 7 8N AT I (THATTE AT 5578, AISIAT AT 19862) Bl
forpeh fa 2, 8k S9a iguRefy # A figad) v vaifived @ s sifere.
T TR (THATT:2440, 13MT:22856) IT S & dhexdd (THIUW:8897, SIS
"U1112459) BT IR S—aAICT BT Fer 3R IR dIS F FaTferd a’+ @ folg
FHU Afgal B Gdled & w9 § gw fear ¥

e o Ruld d@ @ sreuet a1 yay fewe iR Wi a1 wu+r Afua &
A | AT & 99 & <1 H1 gt & MR dRea doie & aRomm wiffq
feu e |

Jderw & RAre & arer uRvmm 9% a1 Jexarse www.utkarsh.bank 3R greuEsH
@I AT J99TST https://evoting kfintech.com TR ¥ef¥fd fHy SdT 8k
1T B Gefd el Taadoll o 9tds fofiics @7 www.bseindia.com 3R
e Wi oSl A $fSAT fIfics & www.nseindia.com W 1 gf¥ra
far Som, SEt 9% & s TR Eee 71 sue faRw, aRom da @
Gofipd Hraferd & A a8 W W T ST |

f 0 uest / RIwTad & Al ¥, 3T https://evoting kfintech.com & "SSalls”
JIATT H IUTE FaRl & oY R Ju S dTel U9 (THUa) iR g—aifeT
SUANTHA H3Td < Adhd & AT evoting@kfintech.com TR $HS WSl AHd ©
AT BfthT BT 1800 3094001 (STl W) TR Bict B Abd & |

epaﬁe'r.jansatla.mm




